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COMMENTS OF THE APPLICANTS ON THE JOINT COMMITTEE REPORT SUBMITTED IN COMPLIANCE
WITH THE ORDERS DATED 22-4-2024 & 28-8-2024 RESPECTIVELY IN O.A. NO. 113 OF 2023W2Z,

BEFORE THE NATIONAL GREEN TRIBUNAL, WESTERN ZONE BENCH, AT PUNE.
Original Applicetion No.113 of 2023WZ.
Kapil Bomnale & 30 Ors. : R Applicants
Vis
M/s Twenty-One Sakhar

Karkhana Unit No.3 & Others. | Respondents -

Applicants Comments on the Joint Committee Report on Personal Compensatlon'

served by MPCB by Email dated 27t September 2024.
MAY IT PLEASE YOUR HONOUR,

o The Applicants have been served with the Joint Committee Report on
. Personal Compensation by MPCB by Email dated 27" September 2024. The

Applicants would like to submit their remarks more particularly against the Objections

. submitted by & on behalf of the Respondent No.1 to the Claim of Personal
Compensation Form If by the Applicants to the Sub Regional Officer, MPCB, Nanded

_ .at Annexure-1V to the Joint Committee Report as under:

1) Itis not correct to say that the Applicants have served an incomplete copy of
the Reply dated 25-07-2024 & not provided Annexu’res A, C & D. Because
Annexure-A is the Form-ll which was already served on the R.N.1 on 13" March
2b24, which was further replied with the Composife Objection + Reply dated
20% April 2024 by the R.N.1 by Email. As far as Annexures C & D are concerned
the Applicants could not find Certificates of Public Health Centre as those were
not made availéble. Still, inadvertently the Applicants stated it to be enclosed

~ as Annexures C & D respectively. Anyhow no such personal compensation is
assessed by the Joint Committee. A copy of the Written Submissions of the
Applicants submitted to the Hon'ble Joint Committee in Marathi with the True
Translation thereof in English duly countersigned by & on behalf of the
Applicants by the Applicant No.1 is enclosed herewith & marked as an

Annexure-1.
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2) Concerning the contentions about the business of manufacturing sugar-related

products in the State of Maharashtra since 2011, and the purchase of
Dharashiv Sakhar Karkhana Unit-lll, Village- Shivani (Jamga} in Slump Sale
from it, it is incorrect to mean and state that M/s Dharashiv Sakhar Karkhana
Ltd was in operation since 2011. M/s Dharashiv Sakhar Karkhana Unit-Ill has
been in operation since 2019-20, 2020-2021 & 2021-22 & the R.N. has
operated the Sakhar Karkhana under the name & Consent to Operate dated

'28-11-2022 for which the Power of Attorney 28t November 2022 admitted to

be granted as stated in the Para-1 of the Factual Matrix. Once, R.N. 1 has
purchased Dharashiv Sakhar Karkhana Unit -[lf with all its Liabilities, it becomes
responsible for making payments of Personal Compensation from 2019-20 to
2023-24 because M/s Dharashiv Sakhar Karkhana Unit-1ll is no more exist now.

-Cohcerning the contention of the R.N.1 in para -2 & 3 of the Objections of the

R.N.1 vide Letter dated 20-09-2024, it is submitted that though the Applicant-

Nos 1,3,6,7,11, 19,20,21,22 & 23 stated to be empioyees, it is submitted thatr

Applicant No.6 since the beginning is not in the service of the R.N.1 and

- Applicant No 19 is not in the service from 2023-24. Mis Dharashiv.Sakhér

Karkhana Unit-lll has appointed some of the Applicants on account of the -

acquisition of their lands. . _

The R.N.1 is not bringing complaints made by Applicant No.15 against
R.N.1 on record. The Crossed Complaints are made but no case is registered
in a court of law. Otherwise, also, those NCs have nothing to do anything with

the present case of compensation. R.IN.1 is frying to create unnecessary

- confusion about these NCs. Therefare, the contents of para 2 & 3 of Objections

are irrelevant to the assessment of compensation. The Applicants have made
a no of complaints before January 2023 and therefore it is not correct to state

that there were no complaints before January 2023.

The R.N.1 in para-4 of the Objections dated 20-09-2024 at Page of 11 that it
has spent Rs. 08 Crores on upgradation, which means that it was causing
serious pollution in the surrounding areas and therefore upgradation was made

after various complaints. The first Visit of the Joint Committee was made on 14-
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5)

)

12-2023 & 15-12-2023 when specific non-compliance was observed &
therefore EDC of Rs.1,1940000/- has been assessed.

Objections Il — The following are submissions to the Objections -l

5.1) M/s Dharashiv Sakhar Karkhana Unit-lll has been in operation since 2019-
20, 2020-2021 & 2021-22 & the R.N. has operated the Sakhar Karkhana under
the name & Consent to Operate dated 28-11-2022 for which the Power of
Attorney 28" November 2022 admitted to be granted as stated in the Para-1 of
the Fat:tual Matrix. Once, R.N. 1 has purchased Dharashiv Sakhar Karkhana

“Unit -[ll with all its Liabilities, it becomes responsible for making payments of
Personal Compensation from 2019-20 to 2023-24 because M/s Dharashiv

Sakhar Karkhana Unit-1ll is ho more exist now. :
5.2) The Applicants deny that the Applicants' raised complaints only after the

said factory was acquired by the R.N.1. Earlier also complaints were made but

no Cognizance was taken by earlier & this management. Once the damage is

caused, the R.N.1 becomes liable to pay EDC & Personal Compensati'on.

About.the cdntents of para-3 of the Letter dated 20-09-2024, our submissions
are as under: It is denied that Form-Ii is filed afterthought as alleged in para-
3.1, 3.2 & 3.3. The Apphcants in their or;grnal apphcatlon have prayed for the
constitution of an mdependent Joint Committee to assess environmental &
individual damage caused to the farmers, villagers, flora & fauna as well as the
public at large. (Prayer Clause-E & F of Para-11, Page-19 of the Application.)
The Applicants therefore filed Form-Il in pursuance of the Hon’ble NGT .Order
dated 05-02-2024 after granting the necessary permission to file it. The
Applicants have filed all the Reports, Results, and Non-Compliance-Reports
along with the original application. Hence it is incorrect to say that the applicants
have stated the Form-Il late. It is denied that Form-I| is filed based on the Joint
Committee Report without any evidence. This is a genUine case based on a lot
of non-compliance reporis and also on the actual loss caused to the applicants.
No details are so received in respect of damage caused to the public health.
the cost of this application with annoyance and psychological as well as
physical, mental harassment must also be imposed on the R.N.1. It is denied

that it is a politically motivated complaint or vendetta.
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7)

—...of the Reply dated 25-07-2024 & not provided Annexures A, C & D. Because

Discrepancies in Form H — The Applicants would like to make submissions on
the Discrepancies in Form H as under:

7.1) Concerning para 4.1 & 4.2, it is submitted that 4.1 is a reproduction of the
Applicants’ Claim only. As far as 4.2 is concerned whatever bills available with
the Layman Farmers are submitted as it is. Therefore, no further Bills can be
submitted as Poor Farmer does not have knowledge of record keeping for this

purpose & they never thought of such a situation to keep it with them. The

| Expert Committee has perused it & not raised any objection or suspicion about

it. Therefore, there is no question of veracity or authenticity of it.
7.2) With regard to 4.3, it is submitted that the Talathi is not making changes
every year. However, in the Inspection of MPCB dated 17-01-2023 in the

presence of Karkhana-Representative, Krishi Expert Inspection dated 20-01-

:20_23 & Joint Committee Visit dated 14-12-2023 & 15-12-2023 have already
seenin person the crops in farms and confirmed it. They have visited the Farms

and confirmed damage caused to the crops in the fields, taken photographs of

crops & submitted their reports about damage caused to the crops. The farmers
cannot be expected to keep in writing proof not'knowi_ng how to keep such -
records. o | E ' _ |
7.3) The District Agriculture Officer-Representative/Expert has already in both

“the Joint Committee and thereafter only specific report submitted on 20-01-

12023 with the observations that fodder of Animals not proper, black ash spread

over t_he Halad, Cotton, Wheat, Gram, Jwari, Vegetables etc.

7.4) It is not correct to say that the Applicants have served an incomplete copy

Annexure-A is the Form-I] which was already served on the R.N.1 on 13" March
2024, which was further replied with the Composite Objection + Reply dated
20" April 2024 by the R.N.1 by Email. As far as Annexures C & D are concerned

~ the Applicants could not find Certificates of Public Health Centre as those were

8)

not made available.

With reference to para-5 of the Objections of R.N.1, submissions are as under:
5.1 & 5.2) The losses are to be assessed always to the best available rate. it
cannot be expected that the Poor-Applicants should sell their goods to the
Licensed Dealers/Vendors/Traders/Registered with APMC. When the goods

1633




9)

are not sold to the Market Committee & there is no such restriction or provision
to sale goods to the Market Committee. Bills in Local Markets are always
handwritten or in their own form.

5.3) The Applicants have not claimed any damage for reduced rates, but only

claimed reduction in yield.

Loss in quality of produce ldue to environmental factors- Concerning para-6 of
the Objections of R.N.1, submissions are as under:

6.1) The Grants of Compensation mentioned have not been asked in the
present assessment of personal damages. The damages that are awarded are
for Short Term  Kharif Crop which was Sobyanin only. Further, the
compensation is awarded by the State Govt only for about 50 % & not fbr the
entire land. Further, the Compensation is only exemplary & Very meagre less
than Rs. 5000/- per Acre. The Compensation is award'e_d to every landowner
without any.Speciﬁc farmer and therefore it can not be taken into consideration.
_No other compensation is received from thé Govt or any Other Authority.

6.2) It is incorrect to say that the Applicants' Claims are false & baseless.

) App[icanfs never used vindictive & arm-twisting tactics. Hence these wild

allegations were denied.'Appl_icants have already brought on record substantial

evidence about personal damages.

10)No deterioration of guality from discha'r'ge from industry- About the contentions
- about Para-7 of the Letter dated 20-09-2024, the RN.1 refers to the
observations made in the order dated 01-09-2023 without taking. into

" consideration the actual investigations done by another Joint Committee

comprising one Member each of the District Co!iector, Nanded; and District

Agricultural Officer, Nanded with a direction to the Committee to assess the

correctness of the amount which is being claimed by the applicants by way of

personal compensation.
7.1) Another Joint Committee has accordingly prepared the Report of a total of
31 Nos. of Farmers i.e. Applicant & their Family Members considering their land

in hectors, name of crops, year, the average yield of circle per quintal per

hector, average yield expected for the given farm area, yield as per farmers

documents, MSP (Minimum Support Price), local market/ Nanded Market rates
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in actual received to farmers as per the record produced by them, estimated
income as per MSP, estimated income as per farmers record & estimated
income based on local market rates. Therefore, it is incorrect to say that there
is no effect on the yield of the land & no compensation can be considered
towards loss of yield as falsely claimed by the Applicants in their Form Il. The
Analytical Reports of JVS, Visit & Inspection Reports & Joint Committee, and
Krishi Expert of Agricultural Office of Nanded pointed out the loss of yield and
damage caused to the Applicants concerning the contentions raised in Para-
7.1. _
- 7.2)RNA1 on the one hand says that no deterioration of quality from discharge

~ from the industry and on the other hand states that only around 20 Acres of
land is located surrounding the factory & emissions of Ash & Bagasse, .if any,
cannot travel to the lands of the Applicants at further distance. It is incorrect to

- say that only lands situated in crossWind & downwind directions can be affected

| by the Ash & Bagasse Particles from the factory. Both the Joint Committee -
Reports, MPCB- Analytical Reports, Visit & Inspection Reports & Panchnama
-observed black suit and emissions spread on crops of'AppIicants. Therefore, it

- has no meaning to say that it appears that the lands of several of the Appiicants
are situated outside the cross-wind & downwind direction of the factory. In fact,

- the First Joint Committee has personally caused visit & inspection of each &
every Appficants/Farmers Agricultural Lands and Photographs are attached to |

- the Joint Committee Report: (Pages 773 to 793).

- 11)The contents of para-8 of the Objections dated 20-09-2024 about the loss in
yield not substantiated appears a surplus in several crops is incorrect because

another Joint Committee already examined & assessed Personal

Compensation recently.

| 12)Concerning the objection raised about the types & quantities of produced
alleged to be contended as not disclosed- fresh varying prices as per APMC or
Market Rates, it is submitted that the Expert has rightly compared it to the best
available prices. The following are the submissions of the Applicants:
9.1) The Applicants have provided the true & correct information of the crops

produced by them. It was duly verified in the Visit & Investigation of Complaints
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by the MPCB-Officers (Annexures- 68 to 85), Panchnama carried out by the
Committee/ Krishi Expert {113) & Joint Committees Reports. The personal loss
is now assessed by the Joint Committee with the Agricultural Expert. Applicants
already pointed out factual 7/12 Extracts Entries & relied upon the Visit &
Investigation of Complaints by the MPCB-Officers, Panchnama carried out by
the Committee/ Krishi Expert (106 to 112) & Joint Committees Reports. (768 to
916 & 1425 to 1689)
9.2) The R.N. 1's Legal Officer & Other Representatives were very much
present @ the time visit of the Joint Committees and their objections were very
well taken into consideration by the Committee. The report on the assessment
of personal compensation has been prepared based on available documentary
evidence as well as facts & cifcumstances. Hence it is denied that the amount
inthe Report appears to be based on the information provided by the Applicants
. only & the veracity of the sa_id information is question.able as alleged by the
RN.1in Para-9.2. E

13)The R.N.1 has not specifically pointed out which of the calculations made in the
Report dated 06-09-2024 are incorrect. Hence itis denied that the Report dated
_06~09—2024 does not reveal the true & correct information as al'leged by the
'RN.1 in para-10 of their Written Objections submitied vide Letter dated 20-09-
2024.

14)Giveh-the voluminous exercise done in this matter by giving full opportunity to
the R.N.1, it is a fit case to grant personal compensation to all 31 Applicants
along with the cost of the Application as well as physical, mental, and other
harassment, which has 'caused irreparable monitory ioss which can not be
compensated in terms of the exact amount of damage caused to them & their
poor family mémbers. It is a need of time for the CPCB to lay down a flexible
~formula for assessment of the personal compensation being caused to various
‘affected persons; ltis prayed that the name of the Applicant No. 6 though shown
in the applicant, is not shown in the assessment of personal compensation with
specific amount of personal compensation assess to him. His name is Shri.
Shivraj Shesherao Bomnale which may kindly be directed the Joint Committee

to assess separately and bring it into their report.
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15)The R.N.1 has received a copy of the Report on the assessment of the Personal

Compensation on 13-09-2024 itself & also filed its objections thereto on 20-09-

2024 which is annexed to the Joint Committee in compliance with the 29 Set -
of Operative Directions dated 22-04-2024 recently received by the Applicants’

by Email dated 27" September 2024. Hence no further time may kindly be
granted again to file another objection to the R.N.1, which will be nothing but
the delayed tactics on the part of the R.N.1.

Dated this 30" September 2024 at Pune.

For Applicants,

" (Kapil Baliram Bomnale)

- - (Dattatraya Devale) |
- Advacate for Applicants.
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True Translation of Marathi Letter dated 24/09/2024 given by the Applicants to
the SRO MPCB Nanded

TWENTY-ONE SUGAR FACTORY UNIT NO. 03 Affected

Farmers Action Committee
Office: At Jamga, Shiwni Tal. Loha Dist. Nanded, Mob.No. 9657920205

Date: 24/09/2024

To,

Hon. Sub Regional Officer,

~ Poliution Office, Nanded

Through: Hon. Joint Committee Nanded.

Subject: Hon, District Superlntendent Agriculture Officer Nanded’s Report regardlng
the risk of loss of crops of farmers : _

Reference:1 ) Order dated 22/04/2024, of Hon’ble National Green Tribunal (WZ), Pune.

- 2) Order dated 13/09/2024, the hearing held in the collector's Office.
- 3) Report of loss of farmers through your office dated 13/09/2024.

~8ir,

_ ~ With reference to the above subiject, we would like to point out that the farmers'
~ crop report given by you showing is very meagre amount. In the report given by
Hon’ble NGT, the name of Applicant No. 06 Mr. Shivraj Shesherao Bomnale is not
found. | am attaching all the documents of the applicant —farmers for your perusal and
also for Hon'ble NGT along with the Personal Compensation Repoit as well.
{Annexure No.1)

The Respondent No. 01 has presented some information orally and we would
like to draw your attention to the said matter as under-

- 1. As per Respondent No. 1 some of the applicants’ land (farm} is far away from
the factory. We would like to inform you that as per on 14/12/2023 and
15/12/2023 the directions given by Hon'ble NGT, the Joint Committee Report
has filed the Report in respect of the pollution around the Karkhana of
Respondent No.1 and the damage caused in the said Gut Nos along with the
evidence thereof based on monitoring through google map recording through
page no. 6 and 7 (Annexure No.2.)
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. Talathi has not recorded crops (Pikpera) as per the objections taken by
Respondent No.1 about the record on 7/12 Extracts. The MPC Board has
recorded Pikpera as per actual crops in the field. Since crops of Soybean perani.
(Pera) and removal are being done before crushing season and no damage
has been caused to Soybean crops, no compensation was asked for the same.
Therefore, the objection taken by Respondent No. 1 as per Government
Insurance taken by the applicants is wrong. Respondent No.1 takes a record
on the 7/12 extract at the time of sugarcane crushing when sugarcane is
delivered at the Karkhana of Respondent No. 1. However, no entry is made on
the 7/12 extracts of the farmers. But the farmers are getting crop insurance of
a nominal amount and ensure their crops. Therefore, Respondent No.1 has no
authority to ask about whether the sugarcane bill is received as per the entry or
. not and objections on agricultural Pikpera.

(The farmers have shown sugarcane crops honestly as per whatever crops
they have taken and Karkhana has paid the sugarcane bills as per 7/12
“extracts). The documents in respect of sugarcane bills are enclosed (Annexure-
3) _ ' - _ _
. Karkhana is working as per Government rules. Therefore, the objections
regarding the payment of sugarcane bills to the farmers received or not and
about pikpera are not correct. Whatever, crops were shown to the Joint
Commitfee during their actuai visit, the same are shown by the farmers for
compensation and compensation has been demanded for the same only.

. Objection of Respondent No.1 about the receipts produced by the farmers — All
the farmers selling their crops/goods in the local market and not selling on the
Governme_ht Purchase Centre. Therefore, the receipts enclosed by the farmer
are from 'the local market only. There is no GST etc. on the receipts given by
the local purchaser. Because the farmers are selling their goods in cash only.

The cobjection taken by the Respondent No.1 is wrong and should not be
taken into consideration. Since the earlier Joint Commitiee has not submitted a
report on personal compensation, the Hon'ble Tribunal has directed the
applicants {farmers) to submit it. The farmers have submitted receipts honestly
as per whatever loss caused to them as per the receipts received by them
where they have sold their goods.
. The income (Anewari) is meagre. Because the Revenue Board taking Anewari
takes the income from some of the farms only and therefore from every farm
same income is not received having the different kinds of lands. However, the
lands of farmers/applicants are of good quality and therefore, eatlier good
income was there from the agricultural lands. However, due to the pollution of
water, and black smoke emitted from chimneys the income of
farmers/appiicants was reduced and also the quality of the goods deteriorated
and therefore less rate received by the farmers and a lot of financial losses.
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All the farmer's lands are adjoining the Karkhana the Government
approved agricultural department at Loha, Revenue Gramsevak, Talathi,
Sarpanch and Taluka Krishi Adhikari visited personally agricultural lands of the
farmers to see the crops on a random basis and prepared the report
scientifically. It clearly shows that the income has been reduced and they have
taken note therecof. However, the Krishi Department has not enclosed the said
report and also has not made it applicable (Annexure- 4)

As per the reporis submitted by the MPCB, Tahsildar and Krishi
Department as well as Sagruli University scientists with Karkhana
- representatives, the income of the farmers has been reduced, which is signed
by them (Annexure-5). Grampachayat resolution specn‘fcaily observed that
Karkhana is causing poilution. _

As per the Hon’ble NGT matter, Karkhana has been observed to be
responsible for losses and EDC has been imposed on them. It is duly proved

by MPCB, Tahsildar and Krishi Department as well as Sagruli University

scientists with Karkhana representatives, that the income of the farmers has

been reduced, which is signed by them. Similarly, crops have been damaged
as per the report and therefore meagre compensation has been imposed and

. a iot of financial damage caused to the farmers. Hence it is requested to
- consider seriously to grant financial losses for damages. There is no alternative

“to us'than suicide.
As per the deC|S|on of Hor'ble NGT Karkhana is guilty of causing

damage to the crops, which is proved. Hence, the Joint Committee should '

~consider serfously -about review of imposition of meagre personal
compensation and impose compensation as per losses caused to the farmers.
- All farmers are from ordinary families and all of them are dependent for
their: livelihood on agricultural income having smallholders.” Because -of
Karkhana pollution crop production not only decreased but also its quality has
~ been deteriorated. Thereby lot of financial loss was caused to the farmers. The
government should take into consideration the loss caused to the farmers and
- should approve maximum financial reimbursement to protect their livelihood
and prevent suicide.

The farmers have suffered not only financial losses but also physical and
mental losses. They are not in a position to fight this battle and therefore by
taking loans on their animals and other sources they have approached this
Hon’ble Tribunal. The expenditure is incurred on Advocate fees, NGT matters
and a lot of time has been spent on follow-up. Hence it is requested that the
Joint Committee take into consideration all these things and impose personal
- compensation accordingly.

Respondent No.1 deliberately troubled the farmers by making
unnecessary allegations to allege that all these things were false. We are not
Extorters who use the information or threaten violence to get compensation.
We are asking for our right to real compensation. '

1706

£l (REF ¥ LB




Enclosed: As Above.

Accompanying: All proofs are attached.

XXX . XXX XXX
Kapil Baliram Bomnale Gangadhar Shesharao Bomnale Damodhar Laxman Jamge
XXX XXX XXX
Somnath Balaji Bhalke Sunil Damodhar Jamge Baliram Sesherao Bomnale
XXX XXX XXX
Shivraj Sesherao Bomanale Baliram Raosaheb Bhalke Madhukar Bhimrao Bhalke
XXX XXX XXX
Madhavrao Kondiba Bomanale  Parmeshwar Gangadhar Bomnale  Bharat Srirang Jamge
XXX XXX ' XXX
Gajanan Balaji Bhalke Vyankii Shivappa Bhalke ~ Sanjay Damodhar Jamge
XXX ﬁ XXX : XXX -
Siddeshwar Vyankati Bhalke Pralhad Madhavrao Bomnale = Baiaji Bhimrao Bhalke
Xxx : XXXX XXX

Nagesh Shivraj Bomnale Kondiba Gangadhar Bomnale Omkar Madhukar Bhalke -

XXX ' XXX XXX

Siddheshwar Gangadhar Bomnale - Chhatrapati Srirang Jamge Umakant'MadhavraQ Bmanaleo
.Copy to-

1) Hon. Coitector, Collector's Office, Nanded
2) Shri..:;_Ni.schal C, Scientist "D", Regional Director, Central Pollution Controf Board, Pune.
3) Disttict Superintendent Agriculture Officer, Department of Agriculture, Nanded ' =

4) Shri. Gunwant Patil, Competent Committee Member, Committee Nanded.

UL THUANSIAHD oF Representddion o, iy
| | the oy
ny

Comrn'iajec Dared 24--©95-1004  Paygeh; 4o Enerlsy,

apd

or APcany

| 707




pif Baliram Boranale 823 Others

,*.‘...a‘_:_}i-::ﬁgjiii_icants,

VERSUS

j;Bfrector, M,Is ngnty-ﬁne Sakhar Karkhana Un;t N(LQ & Othets. -

BT Respandems
INDEX

Partncutmcfbacumenis .

cation-for Relief & Compensation

ﬁnﬁexureh

E 1'§A§fﬁé§i§i&éﬁsﬁ1 |D.D.dra

1 e Annemr&b i

: _of 2 A;Ipifcan’ts 'iNas-S & 12 respectwely), alﬂng !
M;h the available copy in Maratthgnchnama by Vo
‘the Agricultural Assistant from Krishi Adhikashak

- | Officein the presence of other Govt~ Dfficers




' _o-f‘the ‘Respondernt:No.1and the Respondant NG, ;

820

ﬁEFQRE THE NATIONAL: GRE;EQ TRIBUNAL WESTERN 2ONE: BENCH;. ?UNE, AT~
PUNE

Original Application No.113 oF 2023Wz.
Kapil Baliram Bomnale & 23 Others
n}ﬁ‘ﬁmf&m

Vmsus

IT PLEASE YOUR HONGUR: |
_ﬁ}s}scants have gone carefuily through: tbe Rep}
the Joint CammtztEE Reportserved bythe Respond

og% Febmammza one day before last date of |
decided - to  file™ ‘this Application far "Sanctia,

-:Compensaﬁon/ﬁamagas ‘with reference to'the Joint
to br‘mg on record 'am"fasf.under

1} At the?aut«set e Q;};ﬂ;mnts WOU!d fﬁ(@ tﬂ Sub R l. l‘ke
to file the Application i the: ‘prescribed Form: II ofA p}ica eliaf
& Compensation unider the Role-8i( ) incompli Pt
by this: Han"ﬁ]gi?ﬁlbumﬂ dated 05% F Briiary. 2024 4

The Applicants have tried at their best level to prepare: ‘a ’Statameat m
respect-of damage caused: by them due to di,s!;‘hatgevaﬁpﬁlm ck
Smoke & Black Ash, Air Poisutants, Highly- Polliited: Efffuent :
agricuitural lands, crops and yield as weil as pubhx: ‘hes h and

environment. The information is comp Tom | ; d
caused aftervarious crops taken by them dur

-yxeld with regar“’ 'to earher i




J’ﬁﬁensaﬁan has
: M&mbers tswards

g6 | Decupation

Addressof .
‘Applicant:

| Dateof

PR |

5 | Earmer

| Shivantiamga,
.-Taluﬁa%ahja
“District-Nanded:

158

| Farrier

‘Shivanidarnga,
'-"i’a ukiLoha;
AnsteieNandad, |

01.01.1969

31

1 Farmer

E 3Shivaﬁi‘ia?r't’1g&;j

Talika-toha,

-1 District-Nanded.

' g8.07.1991 |

Shesherao.

‘4 | Shri Baliram EL

Farmer

Shivanisarnga,

TalikasLahs,

Distri iet-Nanded,

1 01.01.1980 |

chnaie -Male {

Farmer

‘ Shivaaiiamgag,'

| 01:01.1959

Farmer

| 8hivani lamgs,
] 'Tamka»mha. :
-.?ﬁistﬁct—Nandadﬁ .




| Shei Sunit Darmodhar

Jamige-Male

184 | Farmer

inh‘é,'ﬁlstﬁct

| 17.05:2088 |

Shn Baliram Raa&aheﬁ'

: Bhalake-wiaie

46 | Favmer

: Shn Madﬁukar Binmzaa

Bhalake-Male

159 | Farmer

~[oto1196a |

it

|'shri Madhavrao Kondiba
Bomnale-Male.

|64 |armer

1.01.1959 |

i1

_'Shri Parmeshwar
: Gangadharraxx Bnninaien
'Male. :

36 | Edrmer |8

t%Bhamf Shﬁl‘ang

| Jamge-Male:

34 |Farmer

:13_. -

| shri‘Gajanan Balaji
; Bhalake-Ma!e

{44 | Farmer

- |01,01.1980 |

|14

| Shn Vyankatlsh;vappa
: Bhaiake«Maie.

61 |Farmer

ﬁmmsa

s

Shri Sanjay: Bamodar
Jamge-Male. . -

141 |Farmer.

liagzass|

116

Shi Sidheshwar Vyarikati

| Bhalake-Male,

34 | Farmer

‘_01,01 1939 :

_.1?

Shri Pralhad Madhavrao
| Bomnale-Male.

P P

118

| shri E‘aiéji smmo :

o |Famer

e 01,(}1,1959

19

-Shri--Nagesh--Shlyt&I

| Bomnale-Male.

126 | Farmer

|20

Shri Kondiba Gangadhar

Bommnale-Mala;

| oro1.903

21

| st Onikar Madhukar
| Bhalake- Male,

|81 |Farmer

T I




R T

312

(34 [Farmer | Shwanilamga, o101, 1990
| Taluka-Loha, District-
1 Nanded.

30 |Farmer ?Shwarﬂ samga, | pg, o1, 1994
. Taluka Lﬂha, Distriet-
; Nanded.

' 38 | Farmer ; Shivanilamga, 1003198!‘;
_ Taiuka~£aha District- o
Nataded

i

g a1
2 i&? : ;;ﬁ@i{h, i

i

en ‘t:; fﬁr thew f.m&hhoud aml Eréad & Butter mamiy on the -

cuitural Inceme. ! ts: Total Agricultural Land besides :

. Land -ace nit: No.3 is. about 103 Acres of

the Applicants” Family - Members,
ih‘e L!mt Na.ﬁ-ﬁngar Factory of: the _

smeke as well as black ash onthe Apphéants Agmultuka! Land and thaar
residentlal areas, The Statement of 7/12.:%8A Extracts of the Applicants’
Famil‘y Memhers wzt‘h 7/12 Extracts are already enciased with the

The Applicants have shéwn - Hetual crops being taken by-them in the -
above. period, however, Talathiis. shnwmg eatlier: crop/s years together
-w;thout making year
toknowto thenotice ofthe: Applicants at the time of making application
for compensation fn the prescribad _farmat it'has heen immediately
Informed-to the Talathito correct the: names of crops. In fact, the Joint

iC”ommittee has already "veriﬁed whtch crops are being: taken The

earchanges, Therefare, afterthisfact has come

IRV




&

sugarcane, .whaat,' jawar; tomatc; ‘col .' ,'_;_K
obssrved to be damaged with ash co aread on
Southside adjoining Karkhana backside land of Sidheshwar Venkat; _
.3?!8183(8,- é?phcant ~No.16 r.t;f 10 acres land ity which gram, .onfon, chili,

Kmaged due to:spread over it &

fact Sampies are cufiec.teﬁ by Joim: Committee of Shet Tale and naarbs}
wells, which results are to be made available by Joirit Committee itself.
‘rhe nearbv wei!s & Shet- ‘Taie {Amﬁc&al Farm-Lake prov "ide_d, fcr:
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, iﬁjury s heay ;‘-pecun!arw{e

.zbv Shrf namddar l.;ax 1an Jam

heavyd; mage:

A Table shuwing Form of Applicants/}‘ heir Family-Members who have
suffered ‘Losses or Dariages due to Reduced Price-Consideration

Fecelved by them on acmmﬁ of Black Smoke with Black Ash contents
mixed inthe: Lropsant

c ; ~Reply to the RN s Aftidavit,
The Malmﬁom;ﬂmms are maile to Taluks Krishi- Adhilari, Loha,

L ':ﬁz;éﬁiﬁﬁtt*ﬂaﬁdEd, listrfctwf:ellector, Nanded, ‘Tahsildar-Loha, Sub
-~ Regional Officer; ¥

pﬂlhzticn of RN, 1 omex un;fer the wrlsdicnm 'O'f "MPCB as far as -
i iatin :

CB & State Government from time to time, The

:_ua!:e_ ;gisz:i.oha--i-"olfce 'Statmn in .Leha, nastr:cta-Na nded
5)The Agricultuialtarid hearing 7/12 Extract No.327 of 0,40 Ha owned

's Venkateshwara Sugar P, 1td)

o g wh!‘ch has-tame: mto thezpossessinn of the Applicant No:4 in-the Month
- of Auglist, 2022, However, the RN, 1 has damaged it to such an extent

due to improper-use thereof arnid become infertile, which needs to be

certified by the Agricultural Expert.

2.6) The following Applicarits & their Pamxly»Members have suffered
discharge-of black smoke with black ash contents.
and: disr.harge af‘pu}[u; ed effluent & air pollutants to their agricultural
Tands and & rell as yield and therefore Claimants and their

re!atlonsh‘ip wit _the Applicants is as unider:

L7714

T

&.has been taused between the period 201820 to. 2023-24 as -
shown in the Tabular Form of Applicants/Their Family-Members who.
have su ed Losses.or “Bamages dtre to Reduced Pnce-{:ans:derat;on- :

atising paﬂ ton of yield, Reduction of Price & . :
dy enclosed as an‘Annexure-A above, Thenatureof =
aused as shown.in the Table & Other
idavit, which are antlased to: the Original -

he Applicant No. 4 was being -




S
No.

: Name of the Applicant/
| Family Members of
Applicant

! Relationwith

the Applicant

[Areain

‘ShriKapil Bahram Bamnale
{Land in'the Mameof Shr
Balirar Shesherao Bomnale;
Father of Applicant)

| Father-of
Applicant No-1
‘and Applicant -
No-4

{and
| 554

1060

T'Shri Gangadhar Shesherao

‘Bomnale

Applicantto-2

{Land in the Name of Shri
- | Balaji Bhimrao Bhalake,
4 Father of Applicant)

Shri Samnath Baiaji ‘Bhaiake

| ;Fatherof o

lags

1338
fand
| 355

1 Shri:Damodhar Laxman
| lamge

T Applicant No-5

1327

Shiri Shivraj Shesherao

| Bomnale

_Shri.sunil Damodhar Jamge |

Applicant No-7 | 3

| shiri Baliram Rao: Sabeb
: Bhaiake

Appiicant No-8 [ 442

{ Shri Madhukar Bhimrao
‘Bhalake

| Applicant No-9

I

{fz Shri Madhavrae Kandzba B
-{ Bomnale

| Applicant No-10 | 555

10

4 Shri Parmeshwar Gangadhar

Bomna§e -

'Abpi.ica-nff.ﬂoéii 365

|31

Shri Bharat Shrirang Jaimge

[ Applicant No-12_

112

| Shri Gajanan Balaji Bhalake _

}:Appircarﬁ: No

13

{ Shri Vyankati 5hwappa

' Bhalake

14

Shiri Sanjay Damodhar Jamge | 7

15

Shri Sidheshwar Vyankati

: Bhaiakﬁ

fﬁppiicant Na{l,ﬁ 350
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| Applicant No-17

365 170

_ Bomnafe

| Agplicant No-19.

365

0.46

| Applicant No-20

385

051

Applicant No-21_

340

NET?)

| Applicant No-22 |

385

121 _:fShr;-iChhatrapaﬁ Shrﬁ’ai’ig

Applicant No-23 T

L 1’121. R

| Applicant No-24.

0.97
o080

Mcm&m _ ._ -
‘ApplicantNo-4 |2

1046

[ Wife of |
.A@p}fcaniﬁlﬁ-ﬁ L

10.80

App .

No10 |

s 26 S;ns; es_.erae Shwraj
-Bomnale -

18ono Apphcant 3

No-8

- 127 Twrs. Laxmibai Vyankati
; | Bhalake

Wife of :

Applicant No-14 -j }

1040

Wife of

| Applicant No-12 |

;a"n‘df .
330

068

112

TR

Mother of

Applicant No-23- |

, 1.36

‘Wifeof
Applicant No-5

1304

: 3,57

I'FLée
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No 1 in milusmn wnth the aother Respﬂndems in violation ¢
environmental norms..

B) The Respondént No.1 has caused highly poiiutad of s
effluent and pollutants in viclation of consent. -mnndiﬁms rithout
providing adequate and smtabietreatmantz’ Ho! nEfit:
‘without operating it to-achisve standards)
under the provisionsof the: Envamnme
-*cansmg serious pollution th the ngarbya
' 15 Thelr: ynllutiort is:-‘harm
o ple; farmefs and se;
: ca t:sir;g.:n lisance,

azgé;%:ncl ﬁding ﬁimg of prcseﬁutmn, impx;smg enwronmenta] mm;:eﬁsatien

and ‘issuing prohibiting the continuous: ‘degrat ation :
environment, agricultural lands and environm
~health of the nearby affected farmers & resider&ts
'respnﬁdent no 1 hy not fai(mg any steps ta'sto"
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SRR L R i e e,

.Aﬂ:eru_u:unt irﬁtia_ 1314 any substanﬂai aﬁé?' espbiﬁﬁéﬂl:;s;' the

' ;A "'piscan_ *‘had nuattemaﬁve than tofilethe pre A‘ppiit:éﬂan hefore

legal previswnsaresummzmed:as un

_me bamg '

_ tuti”on p !nﬂia fartheir !ivehhmd and clean emﬁmnmem

| -granﬁed to :_i_:_l_;y notco mpiymg with the pfescribed 5tanda:ds fm- effluent

o their p_ubiic hea!th and
-c:attfe, szraps. ’ﬂ'ais I‘tas cause:i damage io their {ivelihiood

4:3) sinice, the Agﬁcuiwral Land -and Water Resources have baen.

afiut:ed, it (s necessary that ihef R.ﬁ 1 is Iiahfa 1o take re t;:rat‘

' them an thé basis af it:SSes shown b\y them.

1718
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ds'f rReliéf;w;.-h Lega Provisinns. Thegmunds forrelief with the ;5

PR KRR ST P i

2 .2} The Resnandent No:d has violated ‘the conditians of ¢onsent




4.4) The Applicants have beeh unable to'a
Agricultural Land & Water: Pdﬂuﬁon of their Water-
.Restoratzon Cost mcluding damage naus&d 1o th‘

may kmeﬁy be taken mto consaﬁaratinn, whi‘ 1 are]
~ damagetothe Applicants, thelra,grmuitural ands,’
as well as their cattle etc. for the period- for which 11: was: ej
standa; rds prescribeé in the cnnsent. :

6.2) As per the daily manufacturing report:
oceasions, the-maximum carie crushed per d:

which-was observedtobemore than: the per day: consente__ ‘;tapacity.nf 2 sau: e s g

- TCD.

6.3} As per observation of the loint Cc;mmittee, ‘out of ‘the - available 57
‘aggregated entries of per daydata, the: industry was found: nons-comp!ied for
7 timesfor COD parameter,

;,ais;:re?_sa_td zmanitcred._parameters .atfinai .gmtlg_t;:na ‘
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ncn»cmhpiied_ Wirto. di
100mg/l, 525 g
against 250mg/i respactweiy* t was 4lso obse
"was a!sa exceeﬂing.

with the agasse soot particles: fian emlsswn fro

“pricefor. partu:ular agﬁ::u!:ural ;;mdu ce.

6.11),;1%’!3}& Joint Committee ha$ spemf‘cai[y recarrmended that a'detailed
 study:be. condircted ‘through reputed ‘institute fike Mahatma Phuls Krishi

-Viﬁyayith/?arbh i /Major Go _Engingering Colleges to prepare Detailed

‘Project: Report\mm} forremediation of the contaminated ground water,

7) The Applicants praysfarthe following reliefs:

- 7.1) The Applltants maykindlybe alfowed: deposit. Application:Feeson hehalf
of all the Applicants except 24 ‘f;’iimams who are below: mverty line.

g :ion_,hy.takmg ¢l

3 : E ;Y Lk .‘gmeasures
o remove black: smoke and ash mntents on'their land, pfants CGEOp

Aalsn: absenteﬂ that the agrmalturai pmﬁuce/sraps- ';have be&n

rating:the product quaizty & apparentfy !ess market o

tedt feultiral] latsd of the Applmaat No.1&4,5, : |
,‘_ly’did rigt mention in its report. abaut its observations in




_ ;ma determine& in aecnfdance Wdh the . gnid,elines issueci :
-Government from time to time in: this tegal rd arindigent person: éetermme& in.
acmrdance with' the CPC,

o ciaimeti, subject- -ta a minimﬂm _0_“? L
- equivalent ta one percent of the totala of tomperis:
Applicants within reasnnabie t:me approved by this H
installments. -

’Theé.léisétf1af:fﬁncum?ems;rel_iéafﬁ;mﬁ:;55@%@

:af ather Govt efﬁ '
;shows thaz the L‘mps

PSR AL




;Qf other ‘Gnvi-f
shmm that_ the {

asan \_nn‘ex;:re»ﬁ K

' satedthisr"dawﬂsaarch,zam

from: sh A:ih:kashak Gfﬁca.-m fhe preser;ce
ﬁfﬁc&rs of Cmps ﬁutting Sam;t; and Farmers» Which

. | Full Name of Applicant

Age | Occupation

| Address of

Applicant

| Signature

| shrikapil Baliram_

25
Bomnale-Male

; Farmer

| ShivaniJamga,

Talitka-Loha, District.

! _Nanded

-_S:Male

‘84

1 Earmer

" ,tha Djsfnct»
Nanded

JBHi}{{ T Hi

;shaiake-Mafe

o E-Shlvan[ Jamga,

Talukaéieha; Distrier

' Narded:

:sa;s;\ W ﬁ?‘%

Shri Baliram Shesherao
: Bomnale-Male

| Earmer

ShivaniJamga, -

TalukaLoha, District.
Nanded.

Shri Damodar Laxnian
| RaoJamge- Male

|58

Fatroer

Nanded,

Shita '”)amga,

Talika-Loha, District._ f:,,& .
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i Shivraj Sheshrao

Bominale-Mala

Shri Sunit Damodhar
Jamge-Male.

| Shri Baliram Rao Saheb
| Bhatake-Male | -

43 | Farmer

Shri Madhukar

Bhinirac Bhalake-Male |

|16

| Shrivadhavrio
Koridiba Boninale-

&

111

- Male;

| Gangadharrao

chnai'e-i\‘ffa’!e;

134

@.-Férm'ei? o

12

3amge~kMal,_e .

T

1Farmer

113

shri Gajanan Balaji
Bhalake-Male.

43

“Farmer

14

: BhahkewMaie. e

Sh:i Vyankaﬁ T

“Fapier - |'Shi

15

[ Shri Sanjay Damodar _
| lamge-Male.:

16

Shri sidheshwar

Vyarikati Bhalike

{17

‘ShripPralliad
Madhavrao Bomnale-

Male,

Farmer

i 3 ; Y
"Tafuka-i.oha, Districe |

Nanded.

118

ShriBalaji Bhimrao
|-Bhalake-Male.

{65

| Farmier

: 19

| Shri Nagesh Shivraj |
| Bomnale-Male.

| Farmer
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|20

Shqxa“ﬁiba - |
| Gangadhar Bonale-

] Nanﬂed

Sﬁwam.lé#iga,
13 kaxic}m District-

" | Farmer

I Farrner '

Farmer

‘Farmer

: Shwanf.!amga, :
‘Taluka-Loha, Disteicts Logsy. v
Nanded: - . Bl

4 or | r _s:thereté a.re
ies af dacuments avaﬁabie w:th ns and f‘lmg}_m -on:behalf of all

éﬁcmp,aﬁbx_i

-A’ddreﬁs of
; Appilcant

| Signature of
_| Applicant/s

|25

| Farmer

| Shivanifamga,
| Taluka-Léha;
1 Districts Nanéed _

Fepd

f Shesheriao
| ‘Bomnale~Male.

isa

| Farmer

)' -ShwaniJamga,
1 Taluka-Loha,
District<Nanded,
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“TShi Somnath Balaj
; Bhalake«ﬂﬁale

31 | Farmer

' Taluka—l.oha. " i
Eistr:cﬁ-ﬂanded- i S

Shiri Ba lzram

44 | Farfver
| Shesherao Bormnalé - |
__Mate

 Shti Bamndar

Laxman Rao Jamge-
Male

‘58 |'Farmer

| ; Shiviaj Sheshrao
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- REPORT OF THE JOINT COMMITTEE IN COMPLANCE WITH ORDER DATED

01/09/2023 OF THE HON’BLE NATIONAL GREEN TRIBUNAL (NGT) IN THE MATTER
OF OA NO. 113/2023 (W2), SHRI KAPIL BALIRAM BOMNALE & ORS VS DIRECTOR,
M/S TWENTY-ONE SAKAHAR KARKHANA UNIT NO. 3 & ORS Lo

1.0  Background

Grievance in the Original Application No. 113 of 2023 (WZ), titled Shri Kapil Baliram
Bomnale & Ors Vs Director, M/s Twenty-Orie Sakahar Karkhana Urit No. 3 & Ors,
as per order dated 01/09/2023 of the Hon'ble NGT is about the respondent industry

- L.e. M/s Twenty-One Sakahar Karkhana Unit No. 3, Survey nos. 313, 317, 321, 322,

325, 326, 327, 329 and 353, Shivani (Jamga), Taluka: Loha, District: Nanded
(hereinafter referred as the industry) is discharging highly polluted effluent and
'j--_wastewater outside the industry premises, which meets vﬁlage nalah & ultimately |
meets the Godavari River. Further allegations as per the -aforgsald Hon'ble NGT
- order are about that the industry is emitting blackish smdke;, which‘ is Spr‘eadihg over
the crops groWn on the agricultural fields of the applicants and causing damage to
-the crops. |

Hon'ble NGT directed vide order dated '01!{39!2023 (copy of Hom'ble NGT order,
dated 01!0912023 is given at Annexure-?) and relevant order is reproduced as
‘betow ' ' '
.112. We deem it just and proper fo consz‘frufa a Joint Committee. compnsmg .
- one Member each of.- ' '
i). The Central Pollution Control Board (CPCB),
{fi). The Maharashtra Pollution Control Board (MPCB);
(fi). The District Collector; and
(iv). The District Agricultural Officer.

13. The MPCB shall be the nodal agency for coordination and-logistic support.

14. The .Joint Committee is directed to visit the site after fnfonning the
applicants and submit a report with respect fo the allegations made in the
present application, action taken at their end so far, its remedial measures
and aiso the environmental compensaffon which coufd be 'direc;te'd to be
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- emission & soil quality after resumption of -cane crushing activities, Copy ‘of the

1652 ) --1}l§f

15, Applicants are directed fo supply the reqdif_ed-documents and copy of the
application to MPGB for circulation of the same to the members of the
Comnittee within-a period of one week. :

16. The report in the matter be submitted by the MPCB through e-filing by
using portal of NGT in the form of searchable PDF/OCR Support PDF and not
in the form of Image PDF.." -

- 20 Appraach and methodotogy
In order to comply with the aforesaid Hon'ble NGT order, dated 01109/2023 the
-'Maharashtra Pollution Control Board (MPCB) vide email dated 25!09/2023 igsued
the joint committee constitution order dated 21/08/2023. Also, MPCB prowded the
background information and other relevant information to the joint committee for
fefere_nce & deliberation in the aforesaid matter. Upon receipt of :baékground
"'Enformaﬁcn' and nominee details from'th"e- nadal agency i.e. MPCB, the joint
‘committee initially convened a virtual meeting on 26/10/2023 to discuss the way
_- forward for compliance of the aforesaid Hon'ble NGT order. Upon deliberation, the
- joint committee decided to carry-out inspection cum monitoring of effluent, source

' “minutes of meeting of the joint committee dated 26/10/2023 is given at Annexure-2. -
| Subsequently, upon receipt of information about the resumption of cane crushing .
activities and based on the mutual availability of the joint commitiee members joint -
inspection cum monitoring of the industry was carried-out during 14/12/2023 &
15/12/2023. -

The following joint committee members were present during the inspection:
i.  ShriNishchal C., Scientist ', CPCB, Regional Directorate, Pune
" ji. Shri Shankar Kendule, Sub-Regional Officer, MPCB, Nanded
iii.  Shri Abhijeet Raut, District Collector, Nanded '
iv.  Shri Bhausaheb Barhate, District Superintenident Agriculture Officer, Nanded

~ Also, Shri Ravinfra Kshisagar, Field Officer-MPCB; Sub-Regional Office, Nanded
~ was present during the joint commitiee inspection. ' o '
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Shri Yu‘tik— -Patni industry Tepra-éentaﬁve was present during the joint committee
mspectlon and provided the visit coordination and tnformatlon about environment -

management system.

As directed by the Hon'ble NGT vide order dated 01/09/2023, the joint committee
through the nodal agency i.e. MPCB had informed the applicants vide letterfemail
dated 06/12/2023 about the schedtled inspection of the industry. The joint

committee heard the representation as submitted by the applicants and briefed about

the present issues and area under reference. The applicants accompamed the joint .
- committee during the inspection cum momtonng and showed the atleged locations :
under reference. Subsequently. the joint committee carried-out inspection cum
| monitoring of the effluent treatment plant (ETP) and collected 8 hourly tnme-w-elghted 3
- composite effluent samples from infet & final outlet of ETP; visited the alleged

: agricultural land(s) of the applicants, as showed by the apphcants and collected
representative soil samples. Also, the joint commitiee collected surface water &
ground water samples from the locations, as showed by the applicants.

3.0 About the industry |
- As per MPCB records, erstwhile the industry was owned & operated in the name of
M/s Venkateshwara Agro Sugar Products Pvt. Lid., and obtained Consent fo
| - Operate (CTO) on 19.03.2020, which was valid up to 31/07/2020. Thereafter, the
- said industry has been taken ever (purchased) by M/s DVP Group in the month of
-June;‘ 2019 & applied for CTO in the name of M/s Dharashiv Sakhar Kérkhana.Unit—
Il & obtained CTO in 12/11/2021. M/s. Dharashiv Sakhar Karkhana Unit-lll had
operated the industry for three cane crushing season i.e. 2019-2020, 2020-2021 &
2021-2022 with the cane crushing capacity of 3,500 TCD and renewed their CTO
from time to time, the last CTO was otﬂtained on 28/11/2022 which was valid up to
31/07/2023. Subsequently, the said industry was purchased by M/s TSL group in the
yéar December, 2022 and operated in the name of M/s Twenty-One Sugars Pvt.
Lid., (Unit-lll). It is gathered that the IEM application for name change is in process
which was submitted to The Department for Promotion of Industry and Internal
Trade, wﬁich is a Central Government Department under the Ministry of Commerce

and Industry (vide Application Number: IEM/AJAMD/ACK/275676/2023). Hence, the

Page 3 of 46

1728




1654

current CTO (Renewal) is _granted by MPCB in the name of M/s Dharashiv- Sakhar
Karkhana Unit-lll. '

M/s Twentyone Sugars Lid., (Unit-lil} erstwhile name: M/s Dharashiv Sakhar
Karkhana, Unit-l is situated at Survey no. 313, 317, 321, 322, 325, 326, 327, 329,
353, Shivani (Jamga), Tal. Loha, Dist. Nanded. The industry is having consent to
“operate (CTO) issued by Maharashira Pollution Control Board (MPCB) vide no.

Format1.0/CAC/UAN No. MPCB-CONSENT:0000177210/CR/2312001037, dated.

09/12/2023, which was valid up to 31/07/2024 (Copy of CTO dated 09/12/2023 is
given at Annexure-3), for manufacturing of following products: - '

| 'S, no. | Produet Guantity, MT/month

1 Sugar 12,600

2. Molasses | 4,725

3. Press mud '-4?2'00

4 Bagasse | 31,500

'_ 3.1 Water and éfﬂuent"rﬁanagement' ) |

Main 's-ource of water for the sugar industry is Godavari River i.e. Vishnupuri Prbject
~on Godavari 'River and the _iridustry has obtained permission from Executive
Engineer, Nanded Irrigation Division (North), Nanded. The industry has provided
separate flow meter and energy meter to the intake pipeline of river water. As per the
- records, the average' daily consumption of fresh water during last .cane crushing
season is 236 m*/day and mainly used for process & utilities and domestic purpose.

The main sources of effluent generation from process are; mill house section, boiling

house section (multiple effect evaporators), vacuum pans, centrifugal section,
process condensate contaminated with concentrated juice, ancillary activities (rotary
vacuum filter cleaning & gland leakages .from pumps, pipelines eifc.) and boiler
blowdown streams. The management of process effiuent & condensate and
blowdown streams from utilities are ._br'iefe'd' as follows:

» Process effluent management: Effluent generating from mill house section,
centrifugal section & boiling house section is collected separately and
“channelized into ETP for treatment. The industry has provided ETP of
reported designed capacity of 400 m%day and the reported effluent
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‘generation from the process is about 250 ~ 300 m"iday (at full cane crushing
- capacity). During last crushing season, the industry has utilized average 235

Slday of fresh water and as per flow meter records, the industry has
discharged average 300 m®day of treated effluent from ETP to irrigation on
29 acre land (as per bi-lateral agreement with farmers) as per CTO conditions
dated 09/12/2023. The various unit operations & processes of ETP arer -
Process effluent - Collection pit > DSM Screen = Oil & grease skimmer >
Equalization tank - Neutralization tank (lime addition) = Primary clarifier > |
Activated sludge process -» Secondary clarifier -> Treated effluent collection
tank > Pressure sand filter > Aeti_vatéd carbon filter < Treated effluent _::
storage lagoon (15 days storage capacity) -> Treated effluent discharged for ;'

trngation on 29 acre land (as per bu-lateral agreement with farmers) as per o
| CTO conditions, dated es:mzoza

- Process cdndensate management: As informed, excess process

condensate from multiple effect evaporators, pan evaporators are collested

and cooled in cooling towers. After cooling, the cooled condensate is partially |
recycled @ 700 m"'fday to fulfil the cold-water requarement and the remaining ‘
excess condensate @ 480 — 500 m®/day is discharged for irrigation. Whereas, |
vapour condensate from pan evaporafors is handted in spray pond and "

- feused in the pfocess

As informed, domestic wastewater generation from the industry is about 20
m®/day and managed through septic tank followed by. soak pit and reused for '
gardening as per CTO conditions dated 08/12/2023.

Monitering by the joint committee

The joint committee carried-out reconnaissance survey of the area under reference
where the alleged incidences of deposition of fly ash on the Crops - grown an the
agricultural fields of the applicants, alleged discharge of effluent into naiahloverﬁcw
‘of spray pond effiuent into nalah and locations as shown by the applicants, where
alleged discharge of effluent into natural ponds. During the joint inspection cum
monitoring, the joint commiltee collected representative soil sampies from the

‘agricultural fields of the applicants; source emission sample from the captive co-gen
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boiler; ambient air quality monitoring at three locations i.e. two at down wind direction
& one at up wind direction, based on the pre-dominant wind direction and
accessibility & availability of infrastructure facility to place the machines; 8 hourly
time-weighted composite effluent samples from the ETP i.e. inlet of ETP, outlet of
secondary clarifier & final outlet of ETP (treated effluent meant for discharge info
llrrigatxon as per bi-lateral agreement with farmers i.e. as per CTO conditions dated
09/12/2023); and surface water & ground water samples from the nearby locations
(natural ponds, dug wells & bore well) of the indusiry, as shovs(n by the applicants
where the_'ailegéd discharge of effluent was done by the industry in. p'ast‘_

All the aforesaid samples of soil, source emission, effluent, ambient air and surface
& ground water were cofiected in preserice of applicants and raspondent mciust{y
The effluent & water samp!es collected during the inspection were sent to MPCB
- Regional Laboratory at Aurangabad for analysis of various physicochemical
_parameters viz. pH, S, TDS, Chloride, Sulphate, BOD, COD and QO&G. Also, the
source emission sample and ambient air quality samples were sent to MPCB
Regional Laboratory at Aurangabad for analysis of'PM {source emission) and PMio
_(ambient air). Whereas the soil samples collected during the inspection were sent {o
the District Agricultural Laboratory, Nanded for analysis of some of the feasible
‘parameters viz. pH, Electrical conductivity, Organic carb_cm, NPK ete. Google image
d'epicting locations of sampling of soil, ambient air, surface & ground water samples

are given below.

5- : Agrnculiurai land of Swall Bharat Jamge & Chatrapat: Shrirang Jamge, Gat no. 327

1IAAQM- and AAQM location-1

1 : '

AAQM-2 | | AAOM location-2, near boundary of ETP of the industry and agricultural land of Shri
Gopinath.Datta Jamge '

5-2 + | Agricultural land of Dwarkabai Shrirang Jamge, Gat no. 311

53 .| Agricultural land of Swalt Bharat Jamge, Gatno. 330

S-4 - | Agricultural land of Gangabal Damodhar Jamge, Sanjay Damodhar Jamge & Suni

_ Damodhar Jamge, Gat ho. 304

- - | Agricuftural tand of Umakant Madhavrao Bomnale, Pralhad Madhavrao Bomnale,

S5IAAQM- Parmeshwar Gangadhar Bomnale, Shidheshwar Gangadhar Bomnale, : Kcndsba :

3 Gangadhar Bomnale, Nagesh Shivraj Bomnale & Shesherac Shivraj Bomnale, Gat |
no. 365 and AAGM location-3

58 1 Agricultural land of Shri, Sidheshwar Venkati. Bhalke, Gat no. 350

87 [ :] Agricultural fand of Shri, Venkati Shivappa Bhalke, Gat no. 447

5-8 . | Agricultural land of Shri. Baliram Raocsaheb Bhalke, Gat no. 442

5-9 - | Agricultural fand of Sau, Laxmibal Venkati Shalke, Gat no. 449

Page & of 4§

1730




1657

: . .Ag'ricﬁiftj_fal land:of $éu ';Sarja'bai_S&sheréo:somnale, Gat'no:."s'g@f.i'

.18-10
S-11 Agricultural land of Shri Umakant Madhavrao Bomnale, Gat no. 558
S-12 Agricultural land of Sau Saraswatibai Madhavrao Momnale, Gat.no. 552 :
1813 Agricultural land. of Sau Sarjabal” Shesherao Bomnale, Shri. Gangadhar Shesherao |-
Bomnale & Shri, Shivraj Shesharao Bomnale, Gat no, 556 : :
S-14 Agricultural fand of Shri. Sarjabai Shesherap Bomnale, Gat no, 554
8-15 Agricultural land of Shri. Onkar Madhkar Bhalke, Gatrio. 340
8-16 Agricultural land of Shri Balaji Bhimrao Bhalke & Madhukar. Bhlmrao Bhalke, Gat no.”
338
| 817 Agricultural fand of Shri, Madhukar Bhimrao Bhalke, Gatno. 356
518 . | Agricultural land of Shri Balaji Bhimrao Bhalke, Gat no. 385 -
3 : VETP of the industry
2 : | Spray pond of the industry
3 : { Bagasse storage area of the industry
-1 : | 'Natural pond-1 located within the mdustry premises, near ertrance gate of industry
W2 Natural pond-2 located within the industry premises, near entrance gate of industry
FW-3 Dug well of Shrj Siddeshwar Venkatesh Bhatke, Gat no. 350

| W4

Bore well near Jirga Marutf mandir

Page 7.0f 45

1732

IGRIRAR, e -, L)




1658

77 24



1659

41  Effluent monitoring
The joint committee collected gfab effluent sampie from m!et of ‘ETP, outiet of _'

‘secondary clarifier & treated effluent from final ouit let of ETP and' also coflected 8 -

- hourly time-weighted composite sample from inlet of ‘ETP; outlet of secondary g
clarifier & treated effluent from final outlet of ETP, meant for;d_ischlarge into irrigation
{as per bi-lateral agreement with farmers ie. as per CTO 'cqn_djtions dated
09/12/2023). The effluent samples were sent to MPCB Reg‘ional5".Laborato;y at
Aurangabad for analysis of various physi.cb'chemicéi- parameters viz. pH, SS, TDS,
Chloride, Sulphate, BOD, COD and O&G. Analysis restilts of the éfﬂuent' samples i
collected from the ETP is depicted in the below Table-1 & 2 and copy of the analysis '

- results of the same as submlﬁed by MPCB vide eémail dated 09!01!2024 is given at -

Annexure-4 _
Table-1: Anzlysis resulis of effluent from ETF —~ Grab sampling

Sampling location Parameters _ s

. pH |85 | TDS | Chioride | Sulphate | BOD [ COD | 0&G |
nist fo ETP 56 |510|2464| 60,98 | 1607 | 1350|4440 | 14.2
| Final outiet of ETP 81 | 21 | 1084 8097 | 192.25 | 42 | 124 | BOL
MPCB prescribed | 65— | 100 | 2100 | 600 1000 | 100 | 250 | 10
| standards 1 8.0 K | |

Note: c_oncentraiion of aii.parameters are éxpreé.sed in'mg/l éx«:ept pH; BDL: ﬁe!cwdetectable frreit,

“Table-2: Analysis results of effluent from ETP - C.omposite sampling

Sampnng location i ~ Parameters: _
pH . |SS |7DS | Chioride | Sulphate | BOD | GOD |
nletto ETP 57 |570]|2432| 6358 | 157.5 | 1550 | 4960
Final outlet of ETP 82 | 25 |1144| 7698 | 198.05 | 46 | 128
MPCB prescribed standards | 6.5~ 9.0 | 100 | 2100 | 800 | 1000 | 100 | 250"

‘Note: Concentration of all parameters are gxpressed in mg/l, éx'cepi pH.

4.1.1 Surface and groim'd water quality monitoring

The joint committee also collected grab surface water & ground water samples from
the nearby locations (natural ponds, dug wells & bore well} of the industry, as shown
bythe -applicants where the alleged discharge of effluent was done by the industry in
past. The water samples were sent to MPCB Regional Laboratory at Aﬂrangabad for
~-analysis of various physicochemical parameters viz. pH, SS,-TDS, Chidride,
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| Sulphate, BOD, and COD. Analysis results of the surface water éamples{anﬁ ground
water samples is depicted in the below Table-3 and copy of the analysis restilts of
the same as submitted by MPCB vide email dated 09/01/2024 Js given at Annexure-

Table-3: Analysis results of surface-water_samplgs_and.ground'-water-sa‘mples

Sampling location T Parameters

bH [ S& [TDS | Chionide | Suiphate | BOD | 60D |

[ Natural pond-1 located within the | 7.6 | 40 | 1912| 73.98 | 756 | 115 | 352

industry premises, near entrance
gate of industry '

[Nafural pond-2 located within the | 7.6 | 105 | 1624 | 120.96 | 87.08 | 105 | 300
| industry premises, near entrance ' ' R |
gate of industry

Dug well of Shi Siddeshwar | 82| 11 | 622 | 17684 | 1217 | 21 | 84
| Venkatesh Bhalke, Gat no. 350, - '
Shivani Jamga

| Shivani Jamga

Bore well near Jirga Maruti mandir, | 811 14 | 938 | 217.93 70.55 .. % 1 36

Dug well of Shii Yede, Shivani
Jamga (distribution -well for

irrigation)

[Gdha nalah, Shivani Jamga .. |83 | 10 | 614 | 13396 | 705 | 8 | 40

) 'Npte: ‘Concentration of all parameters ls-gxpressed In mgh, except pH.

4.1.2 Source emission monitoring _ .
The industry has installed 02 rios. of bagasse fired boilers (natural circulation water

tube type) of 32 TPH capacity each for steam gan_eratib'n and provided -cb_mmon wet

scrubber as air poliution control device (APCD)} and common stack.. The scrubbed

water is collected in a collection cum sétﬂing tank and supernatant water from-

settling is collected in collection tank & reused for scrubbing, after make-up with
- fresh water. Settled particles (APCD residue) from the collection ‘cum. settling tank is
removed on regular basis and sold to brick manufacturers along with boiler ash,
During inspection, the joint committee carried-out source emission monitoring at the
common stack attached to 32 TPH bagasse fired boilers. Analysis result of the

source emission sample collected from the common stack attached fo 32 TPH
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bagasse fired boilers is depicted in the below Table-4 and copy of the anaiysisi

results of the same as submitted by MPCB vide emall dated 09/01/2024 is given at

Annexure-4,
Table-4: Analysis result of source emisslon monitoring
Sampling location ' ‘ ' 'Parainéter
PM, mgiNm®
Common stack aftached to 32 TPH bagasse 158
fired boilers, 02 nos. _
[mPcB prescribed standards | T

4.1.3 Ambient air quality monitoring

~ The joint commiittee carried-out ambient air quality momtonng at three. locations i.e, : s

two at down wind direction & one at up wind direction, based on the: pre-dsmmant :

wind dlrectaon -accessibility & availability of mfrastructure facsnty to place the_g '

machmes and also as per the suggestsons made by the appilcants As: the present ;5
aileged issue as per the grievance made by the applicants in the ‘aforesaid OA is _

about emission of blackish smoke/soot particles from the mdustry, which is
: spreading over the crops grown on the agricultural fields of the applicants; the joint

committee cons:denng the nature of aﬂeged issue has decided to carry-out ambient 3:
air quality monitoring in respect of PMyq parameter oniy Deta:fs of amblent air quality -
monitoring locations are depicted below. 1 :
. AAQM-1 At agricultural field of Shri Kondiba Gangadhar Bomnale Gat No. ~
365 at Shwam Jamga Tal. Loha Dist. Nanded (North North-West direction of :
' the industry’s stack);

fi. AAQM-2: Near boundary of ETP of the mdustry and agricultural land of Shri
Gopinath Datta Jamge, Shivari Jamga Tal Loha. Dlst. Nanded (South-Wast

direction of the industry’s stack); and

i, AAQM-3: At agricultural field of Ms. Swati Jamge, Gat No. 327 at Shivani

Jamga Tal. Loha Dist. Nanded {East North- East direction of the industry’s
stack)

Analysis result of the ambient air quality monitoring is depicted in the below Table-5
and copy of the analysis results of the same as submitted by: MPCB vide email dated
08/01/2024 is given at Annexure-4.
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Table-5: Analysis results of amblent air quality monitoring

Monitoring focation - -'Para!i_!letel_"_
PMyo; pigimy
AAQM-1: At agricultural Tield of Shn Kondiba | 203.67

Gangadhar Bomnale, Gat No. 365 at Shivani
Jamga Tal. Loha Dist. Nanded (North North-
West direction of the industry’s stack) _
AARQM-2. Near boundary of ETP of the ‘ - 8034
industry and agricultural land of Shri
Gopinath Datta Jamge, Shivani Jamga Tal.
Loha Dist. Nanded (South-West direction of
the industry’s stack) | : o
AAGM-3 AT agricultural field of Ms. Swat | 10567

Jamge, Gat No. 327 at Shivani Jamga Tal. : )
Loha Dist. Nanded (East Nofth-East direction

of the industry’s stack) |

National Ambient Air Quality Standards 100

vide Notification dated 18/11/2009

4.1.4 Soilquality ménitoring _

The joint committee visited the alleged agricultural flelds, as shown by the applicants
and also collected representative soil sampies'froni the 4gricuitural fields of the
applicants. Coﬁébte’d soil samples were sent to the District Agricultural Laboratory,
Nanded for analysis of some of the feasible parameters viz. pH, Electrical
conductivity, Organic carbon, NPK, Calcium carbonate, Calcium, M’agnesium,
Sodium, % Sand, Clay, Silt, Fine sand, Moisture, 'Wéter holding ca_pac'ity, Virtuai
density, Special density, Plain strain, Visual Evoked Potential, Texture and micro
elemental analysis viz. Copper, Tron, Zinc and Magnesium respectively. Analysis
results of soil samples are depicted in the below Table<6 & 7 and copy of the
analysis results -of the same as submitted by District Agridultur_ai Office, Nanded
 through MPCB vide email dated 25/01/2024 is given at Annexure-5.
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o]
(o)
-

Density (AD} i N
18" jSpecial = | gmJce 042 |- 0.42 - 07 - 0.42 - 1.7 -
Density (SD) ,
19 [ Flain® strain | % 1646 |- 16.46 |- 3218 |- 2239 |- 17.25 | -
() & _ | w
20 | 'Visual % 408 |- 1408 [~ 12688 |- 4602 | - 2031 |-
-Evoked- _ __
|’ Potential
(VEP) _ _ - A
21 .| Fedture Texture g m..__q Clay Sitty Qmw. ] | SityClay {6 SityClay | & Silty Clay
e . Table-7: Analysis results omm.om_ m»ﬂu“wmiinwo elemental analysis, .
S | Prop | Re | Quaiifi | Resul | Re | Qualifie | Result Qualifle | Resuit | Res | Qualified | Resuit Re | Qualifie | Resuit
. | erties | sul |ed it sul | d Level | Analysi dLevel | Analysi |ult | Level Analysis | sul [ dlevel |Analysi
M t Level | Analy |t B & s _ t 5
|G sig . .
Swati Bharat | Chhatrapati  Shrirang | Sidhheshwar  Vyankati | Sidhheshwar -~ Gangadhar | Shivraj Shesherao
Jamage, Gat no. 327 | Jamge, Gat no. 327 Bhalke, Gat no. 350 | Bomnale, Gat no. 365 Bomnale, Gat no. 385
1 | Cu 21 17020 | Enou {04 |0.20- Enotgh 0.20- Enough: | 250 | 0.20- Enough 0.3 '} 0.20- Enough
2 9999 |gh |8 99.99 99.99 _ 99.90 g 19999
Z [Fe |92 |45 | Enou |64 |45 Enough 2.5 266 | 45 33 [45
4 98499 | gh ¢ 89.9 . 98.99. 89,98 8 99.99
3 |&n 07 |061- [Enou |12 |061: Enough 0.61- Enough | 0.86 | 0.61- Enough 08 | 0.6 Enough
8 99.93 | gh 4 99.99 . 99.99 99.89 4 89,99 _
4|Mn |16, ]20- |Enou [15. |20- | Enough 2o Enough | 3.30 | 2.0- Enough | 2.7 | 2.0- Encligh
70 19989 |[gh 60 99499 . 99.98 . 99.99 6 89.99
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Field “Photograph __ “Detalls of location | Total | Type of
location _ : _ - area, crop
: _ | _ . ha
S-2 § | Agricultural tand of Dwarkabai Shrirang Jamge, Gat | 1.46 | Cofton
'no. 311, -Village ' Shivani Jamga, Tq. Loha, Dist
- Nanded _
e
© I
© ™
() -
1
S-2
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Field Photograph . Details of location { Total | Type of
location area, ¢ - crop
_ ha : :

S-3 )m:o:na_.m_ Jand of mémc_m:m_.m?_mamm. Gat zo.__mmc._. 142 | Cotton
ﬁhmmm.mszmg Lmamm. T n._ Loha, Uﬁ._ Zmnamn : . _

S4 Agricultural land of Gangabai Damodhar Jamge, | 0.4 Ground
Sanjay Damodhar Jamge & Sunil Damodhar Jamge, ot
Gat no. 304, Village Shivani Jamga, Tq. Loha, Dist.

4 L BAnharhshitra
&nf ﬂvmﬁ Ncuv‘wﬂmdm«.ué

Zmaana
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Field

jocation

(o)
Yo
(o
1

84

Photograph

336852
Y u.ﬁwma Ho

zmnama

no. 365

\ ._:Q

Nagesh

Shivraj Bomnale & Shesherao Shivraj Bomnate, Gat

Village mzzma Jamga toha, Dist.

Details of location Total | Type of

area, | crop
ha -

Agricuftural land of Gangabai Damodhar Jamge; | 1.0 Colton

Sanjay Umao%m_,umamw.m Sunit Damodhar Jamge, | -

Gat nio. 304, Village ..w.:_ ani Jamga, Tq .rerm. Dist.

Nanded

Agricultural land of Umakant Madhavrao Bomnale, | 1.7 | Cotton

Pralhad  Madhavrao Bomnale, Parmeshwar

Gangadhar Bomnale, Shidheshwar Gangadhar

Bomnale, Kondiba Gangadhar Bomnale,

. - Page 180 46 .
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Gat no. 447, Village Shivani Jamga, Tq. Loha, Dist.
Nanded :

_ Field Photograph Details of location Total | Type of
| location : area, | crop
_ ha
58 1 Agricultural land of Shri, Sidheshwar Venkati Bhalke, | 1.78 Cotton
| Gat no. 350; Village Shivani Jamga, Tq. Loha, Dist.
_ | Nanded oo : B
s-7 Agricultural fand of Shri, Venkali Shivappa Bhalke, | 0.40 Cotton

Page 18 R. 48
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Field
jocation

Details of location

“Total
area,
ha

o
N~
o
1

58

Agriculturat land of Shri,
Village Shivani Jamga

Baliram Raosaheb Bhalke

. 1. 0.40

Agricultural land of Sau.
Village Shivani Jamga

Laxmibai Venkali Bhalke, | 0.40

Dyist,

Page 20 of sn .
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Field . Photograph Details of location Total | Type of
location. area, | crop
_ ha | _
S-10 Agricultural land of Sau Sarjabai Shsherao Bomnale, | 0.55 | Turmeric.
Gat no. 554, Village Shivani Jamga, Tq. Loha, Dist,
Nanded - _
8-11 Agricultural land of Shri Umakant Madhaviao 0.80 | Turmenc
Bomnale, Gat no. Village Shivani Jamga, Tq.

Loha, Dist.

Page 21 of 46.
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N~
e
1

Ew_n
location

Photograph

8§12

S5-13

Shri, Shivraj Shesherao Bomnale

T

Bomnale, Shri. Gangadhar Shesherao Bomnale &

Gat no. 586,

Village Shivani Jamga, Tq. Loha, Dist. Nanded.

Details of location | Total | Type of
area, | crop
ha w
Agricultural Jand of Sau Saraswatibai Madhavrao | 1.02 Cotton
Momnale, Gat no. 552, Village Shivani Jamga, Tq.
Loha, Dist. Nanded o -
Agricultural  land - of Sau Sarjabai  Shesherao | 0.60 | Turmeric

Page 22 of 4§
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RN Y

no. 340, Village Shivani Jamga, Tq. Loha,
Nanded _

Dist.

i

© Fleld- Photograph Details of location Total | Type of
Ipeation R _ area, | crop
_ : ha
S-14 Bl | Agricultural land. of Shri, Sarjabai Shesherac | 0.60 Turmeric
d | Bominale, Gat ‘no. 554, Village Shivani Jamga, Ty, | _
Loha, Dist.:Nanded _
5-15 { Agricultural land of Shri. Onkar Madhkar Bhalke, Gat 0.40 | Turmeric

Page 23 of 46
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Field Photograph “Defails of iocation “Yotal | Type of
location. ares, { crop
516

S17

ha

| Agricultural Tand of Shri Balaj

.| Madhukar Bhirrao Bhalke, Gat -no. 338, Vilage
- Shivani

Jam

ga; Tq. Loha, Dist. Nanded

Bhimrac Bhialke &

040 | Cofton

Agricultural land of Shri.

Gat no. 3586, Village Shivani Jamga, Tq. Loha, Dist
Nanded o

Madhukar Bhimrac Bhalke,

0.67 | Sorghum

Page 24 of 46
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m_w_:e.wmm_ﬁmmmmmzﬁa;mswm,,ﬁg.ﬁczm,uw_&_.
i Nanded: -~ . _

0.30.

Fleld Photograph Details of location ~Total | Type of
| location _ area, crop
_ o ha
518 | Agricultural land. of Shri Balaji Bhimrao Bhalke, Gat Turmeric.

Page 25 of 48 -
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TRUE TRANSLATION OF COTTON PRODUCTION REPORT OF CROPS-CUTTING COMMITTEE {Peek
Kapanee $amiti) {Harvest Inspection) dated 19:01-2024,

‘As:per the Point No.4 of the Hon'ble District Adhikashak Krishi Adhikari, Nanded’s Letter No.LA.
Kru.A./Ta. Steno/Shekrus/62652023 dated 21-12-2023 on 18:01-2024 & 159:01-2023 remained
present at Mauje- Shivani to inspect Harvest-Productivity of Cotton on randorn basis of two farmers
selected as under;

5. N. | Name of the Selected Farmer GatNo. | Area | Pruductw;w per Ha
11 |'ShivrajSheshracBomnale | 365 0:62 | 96.65 kg
12 ‘BharatShrirang Jamge 311 1.38 | 10545ke.

As above the Productivityof the Catton {ropawas taken bv direct wisit of the Selécted Farmers. The
following Members of Committee and Farmers were presant

SN ﬂama of Farmer {F}/ €ommittee Memher (C,M.) e Village {-Sign
E ' adra Swafr A - Shivani | Sd/=
| 2 Smt. R s, Kopnar Krishi. Assistant Commﬂtee Member {C.ML) | Shivani| 7
3 ShriDiihate, Talathi{G:M.) o Shivani | ¢
4 | Shri Wadaje, Gramsevak {C.M.) “ ' “
_ L : - ' _ Shivani
5 - 1'Shil B.K. Kapate, Kru P{C:M) S Shivani | *
6 Shri Shivraj Sheshrao Bamnale, Farmer {F.} . a Shivani | *
7 Shri Bharat Shrirang Jarhige, Farmer {F.) Shivani ; ¥
1 8 | shriGangadhar Sheshrao Bommnale, (F.} ' Shivani | *
9 | shri Sanjay Damodarlamge. [F.) o ‘ Shivani | ¥
10 | Shri Madhukar Bhimrao Bhalake. {F.) - Shivani |
11 | shei Sidheshwar Venkati-Bhalake {F.) ' Shivani |
112 | Shri. Somnath Balaji Bhalake. (F.} L Shivani |
113 1 Shri. Parmeshwar Gangadhar Bormnale, (F.) Shivani |
14 - | Shri Kondiba-Gangadhar Bamnale. {F.} : Shivani |
15 : Shri Baliram Sheshrao Bomnale. (F.} Shivani | ¥
16 [ Shri Sunil Damodar Jamge. [F.) B ‘ Shivani 1 ¥
17 | Shri Pralhad Madhavrao Bomnale, [F.) _ Shivani |
18 | Shri Chhatrapati Shrirang Jamge, (F.) Shivani ; »
119 | Shri Sidheshwar Gangadhar Bomnale. {F.) Shivani |

Normal Productivity of tha Cotton Crop per Hector is= ....kg

1 7583
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YREOLUTIEEEATRAK GRAMPANCHAYAT OFFICE SHIVANI JAMGA PANCHAYAT SAMITI LOHA FROM
SR ’@FEED]NG BOOK: .

DETAILS CF WORK PERFORMED

]
[ RicgEnt Panch

Date 26-12-2022

-1

'~ Grampanchayat Office: Shivani Jamga

12

Place Grampanchayat Office

13 QUORUM FULL

Sarpanch Ashwini Virbhadra Swami’s Chalrmanship

14

Gram panchayat’s Sabha {General/Special) taken Quorum

15 Fuli, hence Meeting started.

16 Indicator Padaminibai Tukaram Jamge
17 Seconded by Vishakha Ram Yedake
18

Resolution No.2 for the Subject:

. Regarding the Poliution caused by Karkhana following Resolution passed:

21 Sakhar Karkhana started prior to 3 months. However, Black Smoke Is emitted at huge quantity frem
the Chimney. Therefore, thereby a lot of damage caused in the nearby agriculturat lands and also by
malasses. Unnecessary nuisance caused to the villagers. Hence, notice be given for no arrangement
made for black smoke and to provide it as decided in the Meeting.

Sd/ -

Sd/-

Sarpanch, -Grampa nchayat Office, ShivaniJamge. Grampanchayat. Grampanchayat Office.

True Translation Marathi into English

[l L.
Falisera

- H
v
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To,

3

Taluka Krishi Adhikari, Loha.

Subject- Shri Gangadhar Bomnale. Resident of Shivani-Jamga, Taluka-Loha's Crops Observation
Report ' '

Reference- Taluka Krishi Adhikari, Loha's Letter No.39 dated 18-01-2023.
Sir, .

With reference to the subject-matter, visit has been caused to the complainant-Gangadhar Sheshrao
Bomnale’s Agricultural Land as per his complaint on 19-01-2023 in the presence of Shri Ramrupe D,
V. {Krishi Superintendent] & Smt. Kepner R.S. (Krishi Assistant} and inspected it. All Farmers’ nearby
Karkhana have been visited the crops on such agricultural farms like jawar, wheat, feed crops,
turmeric and vegetables crops with tomato, bhindi, and watermelon were spread over with the ash
and therefore the quality of fruits become partiaily spoiled. Fodder Crops become unfit for animal

. feed due to spread over of ash content thereon, Cotton Crops at the stage of ready for removal due
_ to ash content spread over it its quality has been spoiled.

Sﬁbmitted for information.
sd/-

'O, Santosh Cha{.ran,
Subject-Expert (U,dyan Vidya}

Krishi Vigyan Kendra, Sagroli.

Stamp.
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Annexurc — -3
JOINT INSPECTION REPORT DATED 17462023,

TRUE TRANSLATION OF MARATHI TO ENGLISH OF ICINT VISIT REPORT OF DHARASHIV SAKHAR
KARKHANA [M/S 21 SAKHAR KARKHA@I_A LID]., TALUKA-LOHA, DISTRICT-NANDED, SHIVANI
{JAMGA), DISTRICT- NANDED DATED 17-18¢2023.

COMPLAINANT-SHRI GANGADHAR SHESHRAO BOMNALE AND OTHERS.

REFERENCE-Application received from the District Collector-Office dated 17-01-2023 and Application
received by this Office dated 16-01-2023.

SUBJECT- Regarding Huge Damage caused due to emission of ash from Chimney, discharge of
‘polluted water & Bagasse to my Agricultural Land from M/s Twenty-One Sakhar Karkhana Ltd.

Jamga-Shivani & resulted into health-problems of family, hence action to be initiated ‘against
Karkhana Administration.

The following things are observed with regard to the complaint under reference on the captioned

- subject verified on today on this 17-01-2023 with the Complainant Shri Gangadhar Sheshrao -
. Bomnale & Other Villagers and Shri Atul Dinkar Swami, Chief Chemist, Representat_ive of Karkhana

1) The Consent has been granted to the said Karkhana for production of sugar, molasses,

‘bagasse, and press mud valid up to 31-07-2023. Factory is in operation from 16-11-2022.

- . Earlier, said Karkhana was in operation by name M/s Dharashiv Sakhar Karkhana {Unit-1).
- The said Karkhana has been transferred to 21 Sugar Limited Unit-3 on 22-08-2022.

> 2) The said Karkhana has installed arrangements for air & water pollution like Stack/ Chimney

height is 65 meters and the Minimum Detectab!'e_ Change (MDC) in pollutant concentration

(or load) and Wet Scrubber and ohserved to ha in working conditions. Primary, Secondary,

Tertiary Treatment arrangements provided for industrial effluent & was in operation.

.3} Itis necessary to upgradefimprove air pollution control arrangements to bring emission of
ash from the chimney/stack to the consented standards. The possibility of its falling on craps
and damaging it/land /water and causing pollution cannot be ruled out.

. 4) Similarly, despite 315 CMD Industrial Effluent every day was required to be treated in the
ETP installed by it, Industrial Effluent was observed to be discharged outside premises of
karkhana. Similarly, said effluent was observed to be percolated in the agricultural crops in

.adjoining agricultural land & further flowing to the west side and mixed up at a 1.5 km
village-nalla and further meeting to Godavari-river at about 2km.

5) The 22 Acres agricultural land of Shri Gangadhar Sheshrao Bomnale is at ahout 20 feet
distance towards east and in his agricultural land sugarcane, wheat, jawar, tomato, cotton,
gram etc. crops being observed with ash contents spread on it.

- 6) At the Southside adjoining Karkhana backside of its agricultural land of Sidheshwar
Vyankati Bhalake about 10 acres land wherein gfam, onion, cotton, chili, grass, sugarcane
crops observed and ash observed to be spread over it and effluent of karkhana as well as
agricuitural pond. Similarly, behind them 12 acres of agricultural land of Madhukar Bhimrao
Bhalake is there in which Turmeric, cotton, jawar, wheat, gram crops observed. Simiilarly,

behind that about 22 acres agricultural land of Madhav Manikrao Jamge at about 10 feet.

from the Karkhana having crops of cotton, watermelon sugarcane & vegetables & on it also
ash contents and dust thereof observed & industrial effiuent was observed to be percolated

land was observed,
Yo
kapl| Bomnae
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'7) Between the spray pond of Karkhana & ETP, about 6 acres agricultural land of Shri Datta
Tukaram Jamge is there and the crops of cotton, jawar & beam (tur) were observed with

8)

M

spread of ash & dust thereof.

Towards west side agricultural land of Bharat Shrirang Jamge of 15 acres with the sugarcane,
cotton, turmeric, jawar & wheat crops with ash & dust thereof ohserved. Similarly
agricultural land of Digambar Laxman Jamge of 30 acres with cotton, jawar, beam, gram with
spread of ash & dust thereon observed. Similarly agricultural land of Sanjay Damodhar
Jamge with Jawar, wheat, groundnut, beam, cotton with ash spread thereon observed.

From the above, it is noticed that the Karkhana should immediately stopped air and water
pollution and should submit an action taken report to this office within 15 days’ time,

whereby in that area water & air pollution can be avoided.

Sd/- sd/-
* {Atul D. Swami) _ {P.B. Bawane)
sd/- ' sd/-

" {Gangadhar 5. Bomnale) (Parméshwar B. Bomnale)

Sd/- ' © sd/-
(Sanjay Damodar Jamge} ({Sidheshwar Vyankati Bhalake)

sd/- o .' '_ sd]-

{Madhav Manik Jamge) (Bharat Shrirang Jamge)

g

Sd/-
- {Rajendra Patil)

. 5d/-
{Kapil Baliram Bomnale)

. . sd/-
{Jalaba Tukaram Jamge)

sd/-
{Madhukar Bhimrao Bhalake)
Under RTI True Copy

_ Sd/-
Information Officer, MPCB
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